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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH : ALLAHABAD
COURT-1

Appeal No,E/209/2008-EX[DB]
Arising out of Order-in-Appeal No.120/CE/APPL/NOIDA/2007 dated 30.10.2007
, passed by Commissioner (Appeals) Customs & Central Excise, Meerut-11.

M/s IL Jin Electronics (I) Pvt. Ltd.
L APPELLANT(S)

VERSUS

Commissioner of Central Excise, Noida
.RESPONDENT (5)

APPEARANCE:

None for the Appellant (s)
Shri Pawan Kumar Singh, Supdt. (AR} for the Department (s)

CORAM:

HON’BLE SHRI JUSTICE DR. SATISH CHANDRA, PRESIDENT
HON'BLE MR. ANIL G, SHAKKARWAR, MEMBER (TECHNICAL)
e

DATE OF HEARING: - 02.12.2016
FINAL ORDER No:- 8409 [ 2elf

Per Dr. Satish Chandra:

List revised. None present for the Appellant, "

2. The notices sent by the Registry from time to timehavo ;etumed
un-served, The appeliant never informed the new address nor any
application has been filed ever. It shows that the appellant is not
interest to pursue their appeal.

3. Needless to mention that as per maxim, VIAILATIBUS ET NON
DORMIENTIBUS JURA SUB VENIUNT, law helps those who are
vigilant and not those who got to sleep.

4. Hence, the appeal is dismissed in default.
{(Dictated & pronounced in the open Court)
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